I - THE INDIAN FISHERILS ACL.
LCT NO. IV OF 1897
PASSIED BY THE GOVERNCR 7. GINERAR OF

INDIA IN CQUNCIL . _
(Receivej the assent of the Governor -General on the /

4th February., 1697)°

—  ———

AN ACT TO PKOVIDE POR CERTAIN MATTERS R -LAT
FISHERILS IN BRITI3H INDIA.

ING TO

HERIS it is expeilant to provile £oF EBrEdiE
;: it 1is

matters relating €O fisheries in British Iniia

hereby enactei as follows -
4. (1) This act may de calleq the Iniiap Fisheries
, Title,extent . i

an3j commencement
= whole of British Iniia sani §

{2) It extenis to th
e at once .

(3) It shall came into forc
1 of 1687

2. Subject, to the provisions of saction 8 and 10 Agg 583-1

o>f the Genersal clzuses ACL, 1887, this act shall be a5 suoolem:
+s any other ~nactngnt £ the mantzl

real as supp lemental
time being in force releuing to fisheriss.-in- any __t9 other.
Fisheries

gart Of Britiske Iniis. Laws.
p efinitions.

3, . Inthis &ct, unless there 1is anything
repugnant in the subj ect Or context =

Sy P pish” incluies shell~fish ;

(2)"Fixci ongina™ means any nct, C2g& trap or other

contrivance for taking f£ish, fixed in tho soil

or maie stationary in any othor way ; 2ani
" means water which is the exclusive

' (3)"er¥iate water
property of any »2erson,
for the time being 2p €

wh:ither as ownger, 1088<s or in

Explanation- watcr shzl

within the meoning of this jetint@don by r.a2scon only that. -

or in which any serson has
xclusive right of fishery

=ny other capacity.

1 not ceasc to be'private watar®

sther porsons may have bg custom 2 right of fishery
gherein ' ‘

'(.'.0".‘. 2 ?!gU)
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struction 4, (1) If Y , DRIEoh VARS sy AInEKLe.Ors Othig
of fish by explosive substay‘.ées ip any vater with intant thgp,

explosives by to catch of jestroy sny of the fish t}‘lat may be
in inlang

waters anj therein, he shall be punishable’ with bupxisorxuent for

on coasts, & tam which may exteni tol two months or with fj_‘,q
i . which may to two hungred.’ rupf{és, -,
(2) In subssction (1) the wora “wabers inclnges
the sea Withi') a distance of one marine le igua of
the aea «- coast} anﬂ an offence camittej unier
that sub=saction in such Fea may be tricy, Punishe,
{x,n all respects ~1eal with as 1if it has beep '
" _ Cdl'm}tted on the lang abicting on. such coast,
Destruction S. gﬁ If any person puif any poison, limg or
©f fish by ) noxious material igto any watar with intens:.
Poisioning thereby with imprisomment for a tez:m which
o watex?' : - may exteni to twd months or with fine which
-_/:,,r"‘ may exteny to 3. two hungred rupees,

(2) The Prwinc;l Covermment mey by notifi.c&w
‘ ion in the off.icial jazette, su.soera the i
operation. of this saction in any apecifi,q y
ared, anj may in like manner mofify or cancy;’
L such -notificatkon . “a > 2
Protection (1) The provincial Govemment may maks ’nilea '

g:lgé:}e’diwaters .- t for the pur Jose herein after in this Sed-

by mules of tion mmexioncy, anj may by-g-nouﬁc.m in the
Irovincial
Swe,mwt. . ofﬁcia.. Gazette apply all or any. ofmmle

swch va“ers, ot being private weters, as thae ’ R
Pr::v:l;ncia Goverpment may specify in_the saiz '
: nou,_fica"iojx. "
(2) The i’rwinCial‘Government may also, by a like

nmimqtm; apply such rules Or any of them to

" any private Water with the consent in writing 5
owner thereof any of . all.persons having for the t:Lme

being any exc.h:.sive right of fishery theroin, _
. (3) Such miles MM3Y DProhibit or regulatey all or any

- or the fol &olring matterm, that is to Sey 3=
£ (ag the ani-use of fixag enginesg ;
the' coustmction of welrs : any

(c) the dmonsion ang king of the nots. to. be usej
anl the m{.ues ©f using thenm

'
e fd) Such- may &lso prohihit all fishing in any j
; Specifioa water for a perioz not exceeiing two years.

A

« 9

gl "(Q_ont-‘licooooo}oo 2 nge)
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(5) In making any rule un

jer this scction the srovinckal
Covernment may- '

(8) direct thst a breach of it shall punishable with
fine which may extenj to one hunirej ruvees anj when
the breach is a countimuing breach, with a2 further

fine which May extenj ¢> t° ten rupees for every SENVY | AR

after the jate of the first conviction jquring which

the breach is 2rovey to have been persistej ing any
(b) Provite for -

(1) the seizurc,

aroctel, or usej or nots usei, in contravontion of
the rule, any - '

(11) the forfoiture of any fish taken by means of any
such fixejesnigine or not . : :

forfaiture anj removal of fiXej ongines |

(6)  The oower to make rules unijer thissection is £ subject
. £O the coniition thet they shall be maje after Jrovious
sublication , 1.
Yo (1) any police offiecr or other person sjecially !

[ i
anpoworel by the Provincial Govermment in  Arrest with
- ; ey aut wark-nt |
this behalf either by name or as holjing for offences
any office, for tha time being, may with®t unicr this
- 3 orjer fram a Magistrate ang without - Act
Warrant arrest any person coamitting in his :
view any ofgence' ‘unishable unjer :sectiond or

S5 uvnicr any rule unier gemdmé -

(2) if the name anl aijress Oof the jerson are unknown to
him, any

(D) if the person jeclines to glve his name anjy aiiress,

" 9r 1f thure is reoazson to oubt the acecuracy of the
hame 2n1 aliress if given,

(2) & berson arrestefurisr this sectionr may be jetainey until

his name ani z31iress have bocn ¢orreetly ascertainey ;

Prowi1eq that no

pRIson so arrvstel shzll Le 3jet
longer gnap may be o

©CCssary for bringing him before a M
SXee t uniter the orjer of a Ma_jistr

ainej
agistrate,
ate for his etention .
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